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to Kerala to assess the things and to give |
immediate relief. The problem is the.
terrain of Kerala is different. ...(interrup-
tions)... Unless a team from the Centre
goes there and makes the assessment, the
Central Government won’t give the as-
sistance. The terrain in Kerala is different
because within 24 hours the water will
reach the sea. That problem is there. So,
immediate relief should be given. Second-
ly, regarding the assistance to be given to
the families of those who had died, in
Guijarat, a gesture was shown, during the
natural calamities, in Gujarat, the victims
had been given money from the Prime
Minister’s Relief Fund. My humble ‘sub-
mission is that assistance should be given
from the Prime Minister’s Relief Fund to
the victims of the flood in Kerala also.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Shri Poulose—not
here. Shri Ahammed Haji—not here.
Shri Lajpat Rai—not here. Sardar Bal-
winder Singh Bhundar—not here. Shri .
Dara Singh Chauhan.

Alleged misuse of C.B.I. by central
government to frame social workers and
political leaders in false cases
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THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE) IN THE CHAIR,

Revenue Loss Following Introduction of

E.D.I. Scheme
SHRI SATISH CHANDRA
SITARAM PRADHAN
(MAHARASHTRA): Respected Vice-

Chairman, Sir, I wish to submit through
you to the Finance Minister the various
anomalies that have resulted in the loss
of more than Rs. 50,000 crores to the
Government of India because of various
flows in the export policies and the
differences between the Commerce
Ministry and the Finance Ministry in the
interpretation of laws which has enabled
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unscrupulous  businessmen to misuse
these schemes and enabled evasion of
rightful duty to be paid to the exchequer.
1t is also learnt though newspaper reports
that the following schemes, namely, the
Duty Exemption Entitlement Certificate
Scheme (DEEC), the Value Based
Advanced License Scheme (VBAL) and
the Quantity Based Advanced Scheme

introduced for enhancing our exports and
foreign exchange have, in fact, become a
tool to unscrupulous elements vis-a-vis
genuine exporters to receive laundered,
evaded narco money thereby helping the
hawala receketeering trade to grow. I am
very much sure that the House would
also be astonished to know that the
modus operandi which is being used to
evade this income and the rightful duty to
be paid to the exchequer is a common
knowledge both to the enforcing
authorities as well as to the traders
involved in this trade. In addition to this,
it is also learnt through reliable sources
that the Department of Finance is trying
to update the records of its department,
specially that of the enforcing agencies
from the existing Sperry Spool Computer
System with a new E.D.I. system which,
according to specialists in the field, have
noticed some major flaws. Some of them
are: (a) that the concept of the new
system is lost a§ the data is not being
stored centrally but at 29 different sites;
(b) that the transmission of data is
through a line which is slow and
unreliable; (c) that they would be
enhancing a disk-operated-system (DOS)
which is actually outdated; and (d) that
while switching from the existing system
to the new system, the data transferring .
is not being monitored properly by vested
interests in the department such that
defaulters and pending cases data can be
easily deleted thereby giving them a clean
chit. Under these circumstances, I would
like to know from the Minister—(1) How
many cases of fraud and default have
been deleted specially with reference to
DEEC, VBAL and QBAL schemes. (a)
What is the total quantum of revenue
actually involved in these frauds?



